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15 -ാം േകരള നിയമസഭ

10 -ാം സേ�ളനം

ന��ചി�മി� േചാദ�ം നം. 11 29-01-2024 - ൽ മ�പടി�്

െക-േഫാൺ പ�തി�െട േസവന�ൾ

േചാദ�ം ഉ�രം

�ീ. പി.പി. �േമാദ,്
�ീ െക � ജനീഷ ്�മാർ, 
�ീമതി കാന�ിൽ ജമീല, 
�ീ. പി.പി. ചി�ര�ൻ 

�ീ. പിണറായി വിജയൻ
(�ഖ�മ�ി)

(എ)

സം�ാന� ്എ�ായിട�ം െക-േഫാൺ
േസവന�ൾ ലഭ�മാ�ാ�� �ഖ�ാപിത ല��ം
നട�ാ��തിൽ ഇ�വെര ൈകവരി� േന��ൾ
എെ��ാമാെണ� ്വിശദമാ�ാേമാ;

(എ) െക-േഫാൺ പ�തി�െട നിർ�ാണ

�വർ�ന�ൾ അവസാന ഘ��ിലാണ.്

20,147 ഓഫീ�കളിൽ/ �ാപന�ളിൽ

ഇ�ർെന� ് ലഭ�ത ഉറ� ് വ��ിയി��.്
സം�ാനെ� സാ��ികമായി പി�ാ�ം

നിൽ�� ��ംബ�ൾ�് െക-േഫാൺ കണ�ൻ
സൗജന�മായി നൽകാ�� നടപടികൾ

�േരാഗമി�കയാണ.്

വാണിജ� അടി�ാന�ിൽ 1965 ൈഫബർ � ദ
േഹാം (FTTH) കണ��ക�ം 62 ഇ�ർെന� ്ലീസ്
ൈലൻ കണ��ക�ം നൽകിയി��.് �ടാെത,
2909 കിേലാ മീ�ർ ഡാർ� ് ൈഫബർ ലീസി�
നൽകിയി��.്

(ബി) സം�ാന� ്െക-േഫാൺ പ�തി �േഖന
ഒ��� അടി�ാനസൗകര��ൾ വിവര
സാേ�തികവിദ��െട�ം ആശയവിനിമയ

സാേ�തിക വിദ��െട�ം വ�ാപന�ിന ്ഏെറ
സഹായകരമാ�േമാെയ� ്വിലയി��ിയി�േ�ാ;
എ�ിൽ വിശദമാ�ാേമാ;

(ബി) വിവരസാേ�തികവിദ�, ആശയവിനിമയ

സാേ�തികവിദ� എ�ിവ�െട വ�ാപന�ിന ് െക-
േഫാൺ പ�തി വഴി ഒ��� അടി�ാന

സൗകര��ൾ സഹായകരമാ�െമ�ാണ്

�തീ�ി��ത.് െക-േഫാൺ പ�തിയി�െട

േകരള�ിെല �ാമ��ം നഗര��ം

ബ�ി�ി��� വഴി�ം സാർവ�ിക ഇ�ർെന� ്
ലഭ�ത വഴി�ം ഇ-േകാേമഴ് സ ്, ഡിജി�ൽ ബാ�ിങ ്,
ഡിജി�ൽ മാർ��ിങ ് �ട�ിയ േമഖലകളിൽ

�േരാഗതി�ം ഡിജി�ൽ സാ�രത�ം

ൈകവരി�ാനാ�ം. വി�ാന സ�ദ ്വ�വ�� ്
ആവശ�മായ െതാഴിൽ ൈന�ണ�ം �ദാനം

െച�ാൻ െക-േഫാൺ �േഖന സാധി�െമ�ാണ ്
ക���ത ്. ഇ�ർെന�ിെ� വ�ാപനം വഴി

കാർഷിക-വ�ാവസായിക േമഖലകളിൽ �തന

സാേ�തിക വിദ�യി�െട�� വളർ� സാധ�മാ�ം.
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ഐ.ടി. േമഖലയിെല �ാർ��കൾ� ് ��തൽ
അവസര�ൾ ലഭ�മാ�ാൻ െക-േഫാണിന ്
സാധി�ം. മ�� സ�കാര� െടലിേകാം ക�നികെള
അേപ�ി� സംരംഭകർ� ് �റ� െചലവിൽ
േകരള�ിൽ എവിെട�ം െക-േഫാണിെ� േസവനം
ലഭ�മാ�ാനാണ ് ഉേ�ശി��ത.് ഐ.ടി.
പാർ�കളി�ം മറ�ം 5 ജി േസവനം അനായാസം
ലഭ�മാ�ാൻ െക-േഫാൺ �ംഖല� ്
സാധി�െമ�ാണ ് �തീ�ി��ത ്.
  ആർ�ിഫിഷ�ൽ ഇ�ലിജൻസ ്, േ�ാ� ് െചയിൻ,
ഇ�ർെന� ്-ഓഫ ്-തിംഗ് സ ് എ�ിവ�െട വളർ��ം
െക-േഫാൺ �േയാജനെ���ാനാ�ം. വി�ാന

സ�ദ ്വ�വ�യിൽ ഒഴി� �ടാനാകാ�

ഇേ�ാേവഷൻ, റിസർ� ് �ട�ിയവ�ം െക-േഫാൺ
�തൽ��ാ�െമ�ാണ ്�തീ�ി��ത.്

(സി)

െക-േഫാൺ പ�തി നട�ി�മായി ബ�െ��്

ആെര�ി�ം േകാടതിെയ സമീപി�ി�േ�ാ; ��ത
േകസ ്സംബ�ി� േകാടതി പരാമർശം
ലഭ�മാേണാ; എ�ിൽ വിശദമാ�ാേമാ?

(സി) ബ�. ൈഹേ�ാടതി �ൻപാെക െക-േഫാൺ
പ�തി�െട നട�ി�മായി ബ�െ��്

ബ�.�തിപ� േനതാവ ് േകസ ് {W.P.(C)No.1479
of 2024} ഫയൽ െച�ി��.് ��ത േകസിൽ
ബ�. ൈഹേ�ാടതി �റെ��വി� 15-01-2024-െല
ഇട�ാല ഉ�രവിെ� പകർ� ് അ�ബ�മായി

ഉ�ട�ം െച��. പ�തി�െട നട�ി�ിനായി

െടൻഡർ വിളി� ക�ിേയാട്

(െക.എസ.്ഐ.ടി.ഐ.എൽ.) എതിർ

സത�വാങ�്ലം ഫയൽ െച�ാൻ ഇട�ാല

ഉ�രവിൽ ബ�.േകാടതി ആവശ�െ��ി��.്
��ത േകസിൽ ബ�.േലാകാ��യ ്െ�തിെര
നട�ിയ വ�താപരമ�ാ� ആേരാപണം

അ�വദി�ാനാകിെ��ം ഭാവിയിൽ ഇ�രം

പരാമർശ�ൾ ഒഴിവാ��തിന ് ആവശ�മായ

നടപടികൾ ബ�.�തിപ� േനതാവ്

ൈകെ�ാ�ണെമ�ം ഇട�ാല ഉ�രവിൽ

പരാമർശി�ി��.്

െസ�ൻ ഓഫീസർ



IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT

THE HONOURABLE THE CHIEF JUSTICE MR. A.J.DESAI
&

THE HONOURABLE MR.JUSTICE V.G.ARUN

Monday, the 15th day of January 2024 / 25th Pousha, 1945

WP(C) NO. 1479 OF 2024(S)

 

PETITIONER:

V.D. SATHEESAN M.L.A, AGED 59 YEARS,  S/O. DAMODARAMENON,
LEADER OF OPPOSITION, MEMBER, KERALA LEGISLATIVE ASSEMBLY,
RESIDING AT DEVARAGAM, KESARI JUNCTION, PERUVARAM WEST,
NORTH PARAVUR P.O., PARAVUR, ERNAKULAM DISTRICT, PIN - 683 513.

RESPONDENTS:

THE STATE OF KERALA, REPRESENTED BY THE CHIEF SECRETARY, GOVERNMENT1.
SECRETARIAT, THIRUVANANTHAPURAM, PIN - 695 001.
THE ELECTRONICS AND INFORMATION TECHNOLOGY DEPARTMENT, GOVERNMENT OF2.
KERALA, SECRETARIAT, THIRUVANANTHAPURAM, REPRESENTED BY THE SECRETARY,
PIN - 695 001.
THE DEPARTMENT OF FINANCE, GOVERNMENT OF KERALA, REPRESENTED BY THE3.
ADDITIONAL CHIEF SECRETARY, GOVERNMENT SECRETARIAT, THIRUVANANTHAPURAM,
PIN - 695 001.
KERALA STATE ELECTRONICS DEVELOPMENT CORPORATION LTD. [KELTRON], KELTRON4.
HOUSE, VELLAYAMBALAM P.O., THIRUVANANTHAPURAM, REPRESENTED BY ITS
MANAGING DIRECTOR. E-MAIL : KELTRON@KELTRON.ORG, PIN-695033.
KERALA STATE INFORMATION TECHNOLOGY INFRASTRUCTURE LTD., 1ST FLOOR,5.
SANKETHIKA, PF ROAD, VRINDAVAN GARDENS, PATTOM P O, THIRUVANANTHAPURAM,
REPRESENTED BY ITS MANAGING DIRECTOR, PIN-695004.
THE KERALA STATE ELECTRICITY BOARD LIMITED, VYDYUTHIBHAVAN, PATTOM PALACE6.
POST THIRUVANANTHAPURAM, REPRESENTED BY ITS CHAIRMAN, PIN - 695 004.
BHARAT ELECTRONICS LIMITED (BEL), MEDICAL COLLEGE - NAD ROAD,7.
KINFRAHITECH PARK, HMT COLONY, KALAMASSERY, KOCHI, REPRESENTED BY ITS
DIRECTOR, PIN - 683 503.
M/S.SRIT INDIA PVT. LTD., SRIT HOUSE, #113/1B, ITPL MAIN ROAD,8.
KUNDALAHALLI, BANGALORE, KARNATAKA STATE, REPRESENTED BY ITS MANAGING
DIRECTOR. E-MAIL: HARISHKUMAR@RENAISSANCE-IT.COM, PIN-560037.
M/S. ASHOKA BUILDCON LTD., S.NO - 861, ASHOKA HOUSE, ASHOKAMARG, ASHOKA9.
NAGAR, 13B, GULSHAN COLONY, NASHIK, MAHARASHTRA, REPRESENTED BY ITS
MANAGING DIRECTOR, PIN - 422 011.
PRESADIO TECHNOLOGIES PRIVATE LIMITED, 2ND FLOOR, 2/2525-B8, OLIVE10.
ARCADE, MALAPARAMBA JUNCTION, KOZHIKKODE, REPRESENTED BY ITS MANAGING
DIRECTOR. EMAIL: ADMIN@PRESADIOTECHNOLOGIES.COM, PIN-673009.
RAILTEL CORPORATION OF INDIA LTD.,  PLATE-A, 6TH FLOOR, OFFICE BLOCK11.
TOWER-2, EAST KIDWAI NAGAR, NEW DELHI, REPRESENTED BY ITS DIRECTOR, PIN -
110 023.

അനുബന്ധം



M/S CUBE FIBERNET PRIVATE LIMITED, D.NO-6-3-645/2/A/5, FLAT NO-103, ROAD12.
NO-1, BANJARA HILLS, HYDERABAD, TELENGANA, REPRESENTED BY THE MANAGING
DIRECTOR. E-MAIL: SHIVA.RAILWIRE@GMAIL.COM, PIN - 500 034.
M/S LIGHT WAVE TECHNOLOGIES PRIVATE LIMITED, FLAT NO- A-205,13.
SUBHADRAAPPARTMENTPATIA, CHANDRASEKHAR PUR, BHUBANESWAR, ORISSA,
REPRESENTED BY THE MANAGING DIRECTOR. E-MAIL: LWDN@LIGHTWAVEINDIA.IN, PIN
- 751 030.
M/S. AKSHARA ENTERPRISES INDIA PRIVATE LIMITED, 3-6-182/1&2, STREET14.
NO-17, URDU HALL LANE, TS STATE, AP STATE HOUSING BOARD, HIMAYATNAGAR,
HYDERABAD, TELANGANA, REPRESENTED BY ITS MANAGING DIRECTOR. E-MAIL:
SREEDHAR@AKSHARAGS.COM, PIN - 500 029.
CITSA TECHNOLOGIES PVT LTD, GOTHURUTH BRIDGE ROAD, KOOTTUKADU,15.
MADAPLATHURUTH, MALIYANKARA, ERNAKULAM DISTRICT, REPRESENTED BY ITS
MANAGING DIRECTOR, PIN - 683 516.
THE CENTRAL BUREAU OF INVESTIGATION,  6TH FLOOR,LODHI ROAD, PLOT NO. 5-B,16.
JAWAHARLAL NEHRU STADIUM MARG, CGO COMPLEX, NEW DELHI, DELHI, REPRESENTED
BY ITS DIRECTOR, PIN - 110 003.
CENTRAL BUREAU OF INVESTIGATION, COCHIN UNIT, CBI ROAD, KATHRIKADAVU, 17.
KALOOR, ERNAKULAM, REPRESENTED BY THE SUPERINTENDENT, PIN - 682 017.

Writ petition (civil) praying inter alia that in the circumstances stated
in the affidavit filed along with the WP(C) the High Court be pleased to direct
the 16th and 17th respondents to initiate an enquiry into the KFON project
including the Project Monitoring Agency tender, and the tenders for selecting
the MSP and ISP for KFON and to file a report before this court to issue
further  directions  as  required  under  law,  pending  disposal  of  the  writ
petition.

This petition coming on for admission upon perusing the petition and the
affidavit  filed  in  support  of  WP(C)  and  upon  hearing  the  arguments  of
SRI.GEORGE  POONTHOTTAM  (SENIOR  ADVOCATE)  along  with  M/S.  NISHA  GEORGE,
A.L.NAVANEETH  KRISHNAN,  J.VISHNU,  KAVYA  VARMA  M.  M.,  ANSHIN  K.K  &
SIDHARTH.R.WARIYAR, Advocates for the petitioner,  and of SRI.K.GOPALAKRISHNA
KURUP, ADVOCATE GENERAL for R1-R3, the court passed the following:

                                                      P.T.O.



  A.J.DESAI, C.J.
&

V.G.ARUN, J.
===========================
W.P.(C) No.1479 of 2024 
-------------------------

Dated this the 15th day of January, 2024

ORDER

A.J.Desai, C.J.

We have heard the learned Counsel appearing

for the respective parties.

2. Considering the fact that the challenge

in  the  present  public  interest  litigation  is

against  an  order  of  July,  2019,  subsequent  to

which the  contract has been awarded, we are of

the opinion that at this stage, notice need not

be  issued  to  the  respondents.   However,  the

respondents,  who  invited  the  tender,  may  file

counter affidavits.

3. Learned Advocate General brought to the

notice  of  this  Court  certain  averments  at

paragraph 4 of the writ petition  wherein the
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petitioner  himself has stated that he has not

placed  all  materials  before  the  court.  The

relevant portion of paragraph 4 reads as under;

 “Therefore, in response to the conscious

delay on the part of the Government in delaying

the placing of the latest audit report before

the Legislature, some of the details which the

petitioner has knowledge cannot be made part of

the  records  and  pleadings,  though  information

regarding the same is shocking the conscience of

anyone.  Therefore, the petitioner is seeking

the leave of the court to supplement additional

materials on officially placing the latest audit

report before this Hon'ble Court.” 

4. The  learned  Advocate  General  also

pointed  out  that  the  petitioner  has  made  the

following  baseless allegation against the Lok

Ayukta in paragraph 58 of the writ petition;

“Yet  another  forum  in  which  one  can

approach  is  the  Kerala  Lok  Ayukta.   The

said forum also has proved by now that they

are incapable of performing their duty cast

on for them.'

5. We also observe that in the present writ
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petition the petitioner has made irrational and

unwanted comments against the Lok Ayukta. We will

not permit the petitioner to carry the allegation

raised in the above paragraph. We are sure that

the  petitioner,  who  holds  the  responsible

position of Leader of the Opposition in Kerala

Legislative  Assembly,  will  look  into  these

aspects and take necessary action so that some

remarks being made in future can be avoided.

Post on 06.02.2024.

   sd/-
          A.J.Desai
           Chief Justice 

  sd/-
                                 V.G.Arun

          Judge
Scl/ 




